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~b) Ntlm~ 0/ 'he U"t" ,{«alID" 

Chittaraojao Locomotive Works Cbittaraojao 

Diosel Locomotive Works 

Iatelral Coach Factory 

'Wheel and Axle Plant 

Diesel CompODent Work~ 
(aDder construction) 

(c) and (d): Yes, Sir. Rail India 
Technica) and Economic Scrvicos 
(lUTBS) bad been assigned the task 
of preparation of detailed project report 
aDd the location surve1 ror setting up 
of the New Ooach Factory in tbo 
Railwa, Sector. Recommendations for 
the location and other aspects, as 
received from the RITES in their report, 
are under study. 

(0) Constant monitoring aod watch 
on quanthy and quality of output is 
exercised on the units. A proposal is 
under consideration to create a separate 
Department under the Ministry of 
Railways on the lincs of Department of 
Defence Production for the management 
of Railway Production Units. This is 
expectod to further improve their 
efficiency. 

Stopping of Package Inserts by Drug 
Compaoles 

*138. SHRI HANNAN MOLLAH : 
Will tbe Mioister of HEALTH AND 
FAMILY WELFARE be pleased to 
atate : 

(a) whethor some Drul Compaaies 
ban dooe away with package ioserts 00 
grounds of cuttiog costs: 

(b) wbether luch ioserts are easen­
tial as most of the Doctors have Huh: 
time to read medical journals aDd to 
keep them.elves upto date OD' drug 
ioformatiOD; 

(c) if' 80, wbetber GoverD1Dcot 
prtjpose IQ ameDd tbe Dra.. aDd 

Var808si 

Madras 

Banaalore 

Patiala 

Cosmetics Act accordingly to make such 
omissions punishable with fine and 
imprisonment both; 

Cd) if so, details tbereof; and 

(e) if oot, the reaSODS therefor? 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE ,SHRIMATI 
MOHSINA KIDWAI) : (a) Yes, Sir. 

(h) It is desirable. 

(c) to (0): There is no proposal 
to amend the Drugs and Cosm~tic Act/ 
Rules at prescDt lo provide for inclu­
sioo of package inserts compulsorily io 
tbe packages of medicines. There are 
several a~peclS, including the pricing 
of medicines, which are required to be 
c:lxamined caarefully before makiu8 such 
a provision. 

De-Recognition of Degrees 

*139. SHRI K. RAMAMURTHY ; 
Will tbe Minisler of EDUCATION be 
pleased to stale: 

(a) the detai):.. of de-recolDitiOD or 
degrees from tbe ColJeges which bave 
not come upto the required standards 
under the powers acquired by the 
University Grants Commission within 
the purview of the amended University 
Orants Commission Act; 

(b) tbe decisions taten at tbe 
moetlna held in Bombay on 10.2.8S by 
tbe Uoiversity Grants Commilsion with 


